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DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART =-I

'(. (BRIEF RECORD OF PROCEEDINGS)

Wedne sday, November 29, 2000/ Margashirsha 08, 1922(Saka)

D. 44,
A 2,03 PM Questions

Starreél Questions 121 to 128 were asked and orally
replied, Replies to Starred Question 129 to 140 and
Unstarred Questions 326 to 400 were laid on the Table
of the House.

3.00 PM SPECIAL MENTIONS

' The following members raised matters under Rule 2873~
= Shri Puran Chand Yogi : :
2, Shri Arwinder Singh Lovely
/ 3. Shri Bhisham Sharma s
/ 4, Shri Sushil Chaodhary (Minister of Health intervened)
5. Shri Rame sh Kumar
/ 6. Shri Malaram Gangwal
{ 7. Shri Veer Singh
/ 8, Shri Radhey Shyam Khanna
9. Shri Mahender Singh
10. Shri Tarwinder Singh Marwah
'1},. shri Surender Kumar
12, g. Jagdish Mukhi
\ 13% ri Motilal Bokolia

‘(. Shri Ramakan{Goswami called the attention of the Minister

| ~0f Urban Development to the situation arising out of

>\ rampant corruption prevailing in the Muncipal Corporation
of Delhi, '

3.32"-.,‘931/ CALLING ATTENTION MOTION
e

Mini ster of Urban Development made a statement .

HRen . |
Shﬂ Muke sh Sharma. moved the following Motion i1~

“This House recommends to the Central Govt, that
the Muncipal Corporation of Delhi be dissolved forth-
with due to prevailing rampant Corruption -therein".
The Moticn was put to vote and adopted. - :
(The Members of the BJP staged a walk ot in protest)
4.01 PM TEA BREAK
4.35 PM HOUSE RE-ASSEMBLED.
4.36 PM MOTION
1. smt. Kiran Walia moved that the House agrees %o

the First Report of the Committee on Govt, Under-
fkings presented to the House on 28th November, 2000

which was put to vote and unanimously -adopted.
2, Shri Motilal Bokolia moved that the House agrees

.o-.Z_,'-

196



i e

to the Fifth Report of the Committee on wel fare

of SC, ST and OBCs presented to the House on 28th
November 2000 which was put to vote and unanimously"
adopted,

8. 4.38 PM OBSERVATION BY SPEAKER

Hon'ble sSpeaker through his observation advised the
members in general and the members of the oppoaition
in particular to maintain discipline and decorum in the

House and referain from casting aspertions on the Chair.

9  4.45 PM MOTION UNDER RULE 107

Shrl Mukesh Sharma moved the following mo_t.ion under
Rule 107 ;= . : .

" That tha Govt. ef Belhi . shoudd lmmgdiately graat.
reservation to other backward classes (O’BCJ in all
educational institutions run by it and in the Committees
constituted for any purpose®, -

The following members participated in ‘the discussion:

1, Shri Shoib Igbal

2, Shri Nand Kishore Garg
3. Shri Shadi Ram

4, Shri Amrish Singh Gautam
5 Shril Naresh Gaur

5. Shri Tarwinder Singh Marwah
7. Shri Mateen Ahmed

8. Shri Veer Singh

9. Shri shish Pal

lo. Shri Kanwal Singh

11,  Shri Mahender Singh

12, Shri Naseeb Singh

13, Shri Jile Singh Chauhan

Minister of Education replied to the debate,

Shri Arvinder Singh Lovely moved the following
amendment : -
"That reservation to OBCs shall also be
applicable in the self employment schemes
operated by the Govt., of Delhi such as Ration
Shopes, K‘0Oil Depots etc*,

The amendment was put vote and adopted,

Shri Bhi sham Sharma moved the following amendment; -

“That the Govt. shall exte reservation to
the OBCs in the Boards and Autonomous Bodiles
constituted by the Govt., of Delhi."

The following amended motion was put to vote and
adopted :-

“That the Govt. should immediately grant
reservation to the other Backward Classes

(0BCs) in all educational institutions run by
i1t, in the committee constituted for any purpose,

&t¢3‘/_
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10.

1l

5.32 PM

5.40 PM

in self employment schemes such as
Ration Shops and K'0il Depots and in
Boards and autonomous bodies”,

LEGISLATIVE PROPOSALS

INTRODUCTICN OF BTILL

Smt. Shiela Dikshit, Chief Minister moved for
leave to introduce ‘The Delhi Fire Service Bi}l],
2000 and after the leave was granted also introduced

the Bill,

CONSIDERATION AND PASSING OF BILLS

1. Dr. Narendra Nath, Minister of Industries
moved that *The Delhi Industries (Enlistment &
Planning) Bill, 2000' be taken into consiceration
and after grant of leave made a brief statement
explaining the provisions of the Bill,

The following members participated in the
discussion :-

Dr, Jagdish Mukhi
Shri Nand Kishore Garg

CLAUSE BY CLAUSE CONSIDERATION

Shri Mukesh Sharma moved the following amendment
in clause 2(¢) =~

'Competent authority' means Commi ssioner

of Industries or any other officer net

below the rank of Joint Director of Industries
authorised by him time to time in this regard!

The amendment was put to vote and adopted by voice,

oshri Mukesh Sharma withdrew his amendment in
Sec 2(h) with the leave of the House,

Clause 2,3 ard 4 were put to vote and adopted by
voice vote,

Shri Mukesh Sharma moved the following amendment
regarding addition of a new provise to Clause 5(3)s-

‘Provided further that the competent authority
shall pass apropriate orders within 30 days
of the receipt of reply to the show-cause
notice, and where no such reply is received
within 30 days of the time stipulated imn the
show cause notice for giving the reply”.

The amendment was put to vote and adopt=d by voice
VOtB. '

Clause 5 and 6 put to vote and adopted by voice
vote. PERMVEL R

Shri Muke sh Sharma moved the following amendment in
clause 7 - ' :

...L't_
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*The word ‘thirty’ be substituted in place of
word °Sixty® appearing in fifth line of section
7 of the Bill'.

The amendment was put to vote and adopted by voice _
vote,

Clause 7 was put to vote and adopted by vog,cn vote,

Shri Mukesh Sharma moved the floowing amendment as a
new sub-saction to Clause 8

‘If the competent authority is satisfied that
any person has obtained the enlistment certifi-
cate by willful supression or misrepresentation
of facts or in a fraudulent manner, the competent
authority may, in addition to the revecation

of Enlishtment Certificatse, inftiate p er
criminal proceedings against such person®.

The amendment was put to vote and adopted by voioe
vote, ‘

Clause 8 to Clause 15 put to vote and adopted with
wvolce vote, :

Shri Muke sh Sharma withdrew his amendment in Sec,
16 with the leave of the House,

Clause 16 to 20 were put to vote and adopted by voice
vote,

Dr. Narendra Nath, Minister of Industries moved for
leave to introduce a Govt, Amendment to the Bill, The
sbjectiom of Dr. Jagdish Mukhi was ruled out by the
Chair and Dr, Narendra Nath to moved the amendment
for inception of a new section after Sec., 20 ;-

(1) If£ the Govt. is of opinion, having regard to
the smallpess of the number of workers employed
or to the amount invested in any industrial
undertaking or to the desirability of encourgaging
small undertakings generally that it would not be
in public interest to apply all or any of the
provisions of this Act thereto, it may, by
notification in official gazette, exempt, subject
to such conditions as it may think fit to impose,
any industrial undertaking or class of industrial
undertakings as it may specify ip the Botification
from the operation of all or any of the provisions
of this Act or any rule or order made thersunder.

(2) Where any notification under Sub-section (1)
-granting any exemption is cancelled no owner of
any industrial undertaking shall carry on the
business of the undertaking after the expiry
of such peried as may be specified in the
notification cancelling the exsmption”,

The amendment was put to vote and adopted by voice vote.

.. 5=
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¢ s shri Muks sh Sharma withdrew his amendment given in
¢ Clause 1 with the leave of the Housze,

Clause 1 short Title & Preamble was put to wvote
anil adopted by voice vote,

The Minister of Industries moved that the Bill ke
passed,

The Bill was put to vote and passed unanimously.

12, 6,01 P 2, Dr. A. K, Walia, Minister of Health and
Environment moved that °‘The Delhi Plastic Bags
(Manufacture, Sale & Usags) and Non-biodegradable
Garbage (Central), Bill, 2000° as reported by the
Select Committee be taken into consaideration. After
the leave was granted he make a brief statement
about the provisions of the Bill as reported by
Select Committee, The following members particiapated

in the discussion:=-

Shri Mukesh Sharma
Shri Raj Kumar Chauhan
Shri Ram Singh Netaji

CLAUSE BY CLAUSE CONSIDERATION

Shri Muke sh Sharma withdrew his amendment in Clause
2(1) (a) with leave of the House,

Clause 2 to Clause 7 put to vote and adopted by
voice vote,

Shri Rag Kumar Chauhan withdrew his amendment in
clause 3(1)(a) and moved the following amendment in
clause 8(1)(b) :-

"words 30 hibmns be read as 20 microns®,

The amendment was put to vote and aﬂopted by voice
vote,

Clause 8 to Clauss 21 ,were put to vote aand adopted
by voice vote,

Clause 1, Short Title and Preamble put to vote and
-adopted by voice vote,

Minister of Health moved that the Bill be passed.
The Bill was put to vote and adopted unanimously.

13, 6,35 PM House adjourned sine-die,

(la,uonai Antheu:-) .
5.,X. SHARMA

secretary

lhdi
Qgth November, 2000
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